IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

0.A.NO.£1228/85
Betwaen: Date of Ordar: 30.10.95,
Y.Ravindransth
esof pplicsa nt.ﬁ
And

1« The Director General of Quality Assurance,
Oept. of Defence Productionad Supply,
Min. of Defencs, Govt. of India,

OHQ P.0., Hew Delhi.

2. The Chief Quality Assurance OPficer,
CeQ.A.E.,(EFS), Visakhapatnam - 530018,
«+.Raspondents,
Counsel for ths Applicant : Mr.V.Jogayya Sarma

Counsel fPor the Respondents : Mr.K,Bhaskara Rao, Addl.tGsc.
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THE HON'BLE SHRI A,B.GORTHI H MEMBER (A)
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O0,A,N0,1229/95 Date of Ordersz 30,10,95
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X As per Hon'ple Shri A.3.Gorthi, Mamber Admn,) X

* k* %

Heard learned counsel for the applicant, It is |

stated that the applicant would like to pursue the matter:
of cancellation/d@&fferment of his transfer with the
competent authority and as such it is prayed that this

0A may be allowed to be withdrawn, |

2. Accordingly the OA is dismissed as Pbeing Withdrawn,

jwj%qf-(br
{( A,B.GORQHI )

Member (Admn, )

i —

Dated ¥ 30th October, 1995 5

No costs,

(Dictated in Open Court) ‘wL]}
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BERPUTY REGISTRAR(J)
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The Dirsctor General of Quality Assurance,
Dapt. of Oefence Production and Supply,
Min., of Defence, Govt. of India,

BHO P.0., New Delhi,

The Chief Quality Assurance Officer,’
CoB.A.E.,(EFS), Yisakhapatpam = 530016,

One copy to Mr.'.Jogayya Sarma, Advocate,CAT,Hyderabad.
One copy te Mr.K.Bhaakara Rae, Addl,CGSC,CAT,Hydsrabad,
One copy to Library,CAT,Hydarabad,

Ona spare copy.
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ll . TYBED BY Roitioter sy ) v
. - COMPARTD BY APIROVED RY.
\ - IN THE CENTRAL ADMINISTRATIVE TRIZTAL
| ‘\ . HYDERABAD BEUCH AT HYDTRABAD.
HON'BLE MR. A.B. GORTHI, ADMINISTRA-
| _ . TIVE MEMBER. ‘
: \ ~ HOXN'BLT MR,
AY I . '

JUDICIAL MEMTER.

L \ . ORDER/JUDGEMENT : co
- \ - " DATED: 30//0/ - 1995, o
| '
l
\7 M.A./R.A./C.B.NO.

l

% ) | 10 A |
o ‘ ' ll ‘ - CuA.NO. 1519-9/?)/ _
S | . : | T.A.NO. (w.p.wo. )

]

ADMITT®D AND INTERIM DIRECTIONS ISSUE

‘ DISPOSED OF WITH DIRECTIONS. - ‘
| DISMISSED.
| DISMIGSED AS WITHDRAWN.
\ DISMISSED FOR DEFAULT. =
\ ORDERED/REJECTED.,
\ " NO ORDER ;;\§? COSTS. .
l ‘ . |
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